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None appered on behalf of the appiicnt 

nor the applicant appeared in person when called. 

This being a ye.rold Case of 2001, it is not 

ssible to adjourn the matter any further,  

:heci1Li in the absence of any request for 

,?P Journ:,~ cnt. In view of this, we have perused 

the materials with the 	aid and assistance 

Shri AK,Eose, learned Senior 	: 

Cncl and also heard him on mer 	 I 

 

13y filing this Original 

the n!plicant, who worked as substitute jr 

: lace of regular inciibent, (who resigned 

.c/ r4( 
ervice with effect from 10 

crection to be issued to Respce : 

p oint him to the post of Gramin flak S 

rIeih•nr r rnn 	3ffinc 
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Ui1 	the floL JLCt_Ofl cThtcR 2. .11 .2flC1 

2Cr '7/ uride r Arinexure -11. The Respondents ep artrnent 

have filed their counter opposing the prayer 

fr) 
of It applicant. 

Prom the facts of the CasO it is clear 

hthC: 1)plicant, who worked as substitute 

(i;- 	7 cy'cCW 

LI j 

\y4  

;; 	; i I hthe regular incbent of 

this post, who happened to be his elder brother 

wihu obtfliflg prior permissiOn of the 

cctcflt LJtiw)ritY. Having worked as substitute 

or about 10 to 11 months he has claimed his 

xght to be considered for appoiniieflt to the 

post in qstiOn on regular basis. Mere working 

b;ftuc iOCS not confer on a person any 

fft; tc tc post. It is the settled position 

o law tht a substitute does not have any cIim 

for being appointed to any post of GDS ctegOr' 

without coming through the process of selecL 

1ai dOwfl in this rer nor while considerf, 

hi case in the process o selection due regard/ 

ucightage is to be given to the past experience 

gained by him as substitute. 

For the reasons djscssd above, we see 

no merit in this C),A4 uhi'h is accordingly 

d±smissed No cosLa. 
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